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IN THE INCOME TAX APPELLATE TRIBUNAL
DELHI BENCH ‘D’, NEW DELHI

A FUAT TMeell, ARG FG&T Td AT HR.AUET, T ST H FAET
BEFORE MS. SUSHMA CHOWLA, JM & SH.R.K.PANDA, AM

gAY 3d 4. / ITA No.5304/Del/2016
fAYRUT 9 / Assessment Year: 2010-11

K C Saxena,

E-07, Aryan Nagar Apartments,
91, I.P. Extension,

New Delhi-110092.

PAN-AISPS6695M. 3ot/ Appellant
Vs

The ITO,

Ward-64(2), New Delhi. Tcadt / Respondent

3rdreneft fr 31X T@0/ Appellant by : None
gcgdt fT 31X A0/ Respondent by : Dr.V.K.Chadha, Sr.DR

gAars Hr adr@ /[ gyo i aRrE /
Date of Hearing: 04.12.2019 Date of Pronouncement: 11.12.2019
3CBI / ORDER

PER SUSHMA CHOWLA, JM:

The appeal filed by assessee is against order of CIT(A)-
21, New Delhi dated 08.07.2016 relating to assessment year 2010-11

passed u/s 154 of the Income Tax Act, 1961 (in short “Act”).
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2. When the appeal was called for hearing, none appeared on behalf of
the assessee. The appeal was earlier also adjourned at the request of the
assessee on 17.09.2019 & 25.11.2019. On the previous date of hearing i.e.
25.11.2019, the Ld. Counsel for the assessee was asked to file his Power of
Attorney but till date, no Power of Attorney has been filed by the said
person. Accordingly, we proceed to decide the present appeal ex-parte qua

the assessee but after hearing the Ld.DR.

3. On perusal of record, we find that the appeal of the assessee has
been dismissed in limine as the appeal was filed after a delay of 216 days
before the CIT(A). We also note that the assessee is a senior citizen and
had some medical ailments at the relevant time. Following the principles of
natural justice, we deem it fit to remand the matter back to the file of the
CIT(A) who shall first decide the plea of the assessee vis-a-vis condonation
of delay in filing the appeal late before him and also decide the issue on
merits. Reasonable opportunity of hearing shall be provided to the
assessee in this regard. The assessee is also directed to appear before the

CIT(A). Thus, grounds raised by the assessee are allowed.

4. In the result, the appeal of assessee is allowed.

Order pronounced in the open court on 11th day of December, 2019.

Sd/- Sd/-
(R.K.PANDA) (SUSHMA CHOWLA)
ol HG¥d/ACCOUNTANT MEMBER A% HcHd/JUDICIAL MEMBER

feooll / fadied Dated : 11" December, 2019.

* Amit Kumar *
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